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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

Bulletin Part-I
(Brief summary of proceedings)
Monday, 11 June 2018 / 21 Jyeshtha 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Ruling by the Chair :

The Chair directed that as decided by him earlier, no business other than the Questions
and Resolution under Rule-90 on “Full Statehood to Delhi” would be taken up for the
day and as such he was not allowing, any other notices.

The Members of Bhartiya Janta Party were not satisfied with the ruling of the Chair and
demanded that the notice given by them under Rule-54 & Rule-59 be considered.

(2.17 PM As the Chair refused to reconsider his directions, the Members of BJP walked
out in protest).

Question Hour: Starred Question No. 14 (Revenue Department) was asked.

Minister of Revenue informed that satisfactory reply of the aforesaid Question was not
submitted by the Department despite repeated written directions issued by him to the
concerned officers.

Starred Question No. 16 (Revenue Department) was asked.

Minister of Revenue informed that satisfactory reply of the aforesaid Question was not
submitted by the Department despite repeated written directions issued by him to the
concerned officers.

Starred Question No. 19 (Education Department) was asked.

Hon’ble Deputy Chief Minister stated that reply to Part-A of the aforesaid question had
already been replied but the remaining parts had not yet been replied despite repeated
directions issued to the officers concerned. Moreover, the officers were not present in the
‘Officers Gallery’.

Starred Question No. 44 (Services Department) & 54 (Land & Building Department) were
asked.

Hon’ble Deputy Chief Minister informed that satisfactory reply of the aforesaid Question
was not submitted by the Department despite repeated written directions issued by him to
the concerned officers.

Reply to Unstarred Question No. 120 (Services Department) was also not received.

The Chair referred the aforesaid questions to the Privileges Committee and also directed
that all the other questions which had not been replied by the various departments, stand
referred to the Privileges Committee.

He also directed that the Committee should submit its report before the commencement of
next session or one month, whichever is earlier.

Discussion on Government Resolution (Rule-90) continued :

Discussion on the following Government Resolution moved by Shri Manish Sisodia,
Hon’ble Deputy Chief Minister on 06 June 2018 continued :

‘Keeping in view the aspirations of the people of Delhi for a better quality of life
commensurate with their contribution to the economy;

Also keeping in view the fact that the multiplicity of agencies have created obstacles in
the all round development and progress of Delhi as a world class city;

Observing with concern that vested interests with no accountability have manipulated and
corrupted the existing system of governance which was guaranteed by the Constitution for
the people of Delhi;

Also noting that all the major political parties have supported the idea of full statehood to
Delhi in their respective manifestoes;

This House resolves that the National Capital Territory of Delhi should be granted full
statehood immediately.”

The following Members participated in the discussion :

12. Shri Rajender Pal Gautam, Minister of Social Welfare
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(2.41 PM Shri Vijender Gupta, Hon’ble Leader of Opposition and other Members of BJP
came back in the House.
They stood up and requested that the notice of Adjournment Motion given by Shri
Manjinder Singh Sirsa be considered.
The Chair stated that he had already given his ruling.
Members of BJP came in the well and started exchanging arguments with the Chair.
Some Members of Ruling Party also came in the well of the House.

Uproar in the House.
The Chair requested the Members to take their seats but the Members of BJP did not leave
the well of the House.
The Chair named Shri Vijender Gupta, Hon’ble Leader of Opposition and later Shri
Manjinder Singh Sirsa and asked them to withdraw from the House.
As the Members refused to withdraw voluntarily, the Chair directed the Marshalls to
escort them out.
Shri Jagdish Pradhan walked out in protest).

Discussion on Government Resolution (Rule-90) continued :

Shri Rajender Pal Gautam, Minister of Social Welfare continued his speech.
13. Ms. Bhavna Gaur

14. Shri Pankaj Pushkar

15. Shri Sukhbir Singh Dalal

16. Shri Rajesh Gupta

17. Shri Satyendra Jain, Hon’ble Minister of Health

Shri Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion.

Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved that the following
amended Resolution be adopted :

“The Legislative Assembly of National Capital Territory in its sitting held on Friday,
8™ June 2018 resolves that:

Keeping in view the decades-old aspirations of the residents of National Capital Territory
of Delhi for a better quality of life commensurate with their contribution to the country’s
economy, which have been strongly and unambiguously reflected in the views expressed
by Hon’ble members of this August House, the Ministry of Home Affairs, Government of
India, must take all necessary legal and legislative steps to declare NCT of Delhi a full-
fledged state without any further delay.

This House notes with extreme disappointment that successive Central Governments have
without any valid justification attempted to undermine the basic rights of the people of
Delhi by denying them statehood.

People of Delhi can no longer be kept at the mercy of a Central Government appointed
Lieutenant Governor, who has no accountability towards the public and enjoys absolute
power without any responsibility.

Elected representatives are directly accountable to the voters and are rightly questioned
by the people on issues affecting their daily lives and developmental issues. It is,
therefore, beyond any legal and reasonable understanding that how can a politically
nominated LG be the super-boss of a democratically elected council of ministers which is
collectively responsible to the Legislative Assembly?

Ever since 1952 and then later in 1993, when the Legislative Assembly was set-up in its
present form for NCT of Delhi, every single elected Delhi Government has strongly
demanded statehood in order to be able to fulfil the aspirations of the people.

In 2003, the then Hon’ble Deputy Prime Minister and Home Minister Mr LK Advani had
on 18" August 2003 presented the Constitution Amendment Bill and the Bill for statehood
of Delhi in the Lok Sabha.
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The Parliamentary Standing Committee on Home Affairs, headed by the then chairman
Mr Pranab Mukherjee in its 1 06" report tabled in Parliament in December 2003 had
strongly endorsed the bill. Unfortunately, however, due to dissolution of the Lok Sabha a
Jew months later, the bill lapsed.

Strangely, no attempt was made to revive the bill after that despite the same party having
been in power at the Centre and in Delhi for 10 years since 2004.

This House is of the view that now since almost 16 years have passed since the previous
Delhi statehood bill was presented in Parliament and there were some shortcomings in
that bill, therefore the MHA must consult the elected Government to be on the same page
about the fresh draft bill.

This House resolves that the NDMC area in Delhi, which is governed by the NDMC Act
be kept under the exclusive control of the Central Government, and the rest of NCT of
Delhi be declared a full-fledged state through a Constitutional Amendment Bill.

Earlier in 1990 also a Constitution Amendment bill for statehood of Delhi was planned
but unfortunately that attempt also could not materialise.

Therefore, the people of Delhi will not tolerate any further unjustified delay in granting
them their rights, which have been denied for decades despite promises having been made
by all political parties repeatedly in their election campaigns.

This House strongly demands that the MHA must place the feelings of the people of Delhi
before both Houses of Parliament in the form of a Constitution Amendment Bill to grant
Sull statehood for Delhi.”

The amended Resolution was put to vote and adopted.

The Chair expressed thanks to the Chief Minister, Deputy Chief Minister, Leader of
Opposition, all the Members of the House and other agencies for their co-operation
in smooth conduct of the Session.

National Anthem — Jan-Gan-Man

The Chair adjourned the House sine-die.

C. Velmurugan
Secretary
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